
205 , JS. O, H. PHALGUNA 3. 1895 (SAKA) Cinematograph 206
(Second Amat.)

PROF MADHU DANDAVATE: I *  p n r  * *  «TOT : *rr TO I
wish to draw yon- attention to the fact _  .,>j> „ _  _a j  '
that me Buslov Ad™»y Committee bad * *  " J " '* *  J J *
decided in the last Session to admit certain J *  “  J w  I SRT
items. At least those items like the Sugar *T ^  ^  5fFn OT *TTr?T9¥ #  *177? <TfT 
Commission’s recommendations should re- tf \ 
ceive priority in this Session.

* _____  . w r y  mrtrw : f a r  <y* m m  airor,
W V* *t ^  , 3 ^  ^  «f ,

w m t  • *prrw  *r $7 rb r  t o i t  
t o  qft i?*1, at*T ***
*r**rn *n?*r i snar *ft sift arra* ^  ^  1 jn g arcqt-

*r?ft f  i snW } wwu ^  ?nr « tw t w  ^  ^  'tfsp f n̂rerr
7̂  f  . (fer?q^r) i f  arrotf irr^Nr *F7rn 1 
i f  f a  ^ 7  f w  i t o  a U m  j j t

. A  -  2 * ^  4  pn? £  , qtff r f ts f t g f a f  ^  M * * n  t f t f W
jf ” ,' ^  ^  m flpsfr ^  c r^ r ,. t f r f  i
t̂ ti f  i ^  Tiwfh r w  r  i

?p?t i S r̂ ^  ^ n r  snannv : ^  arimf ^
<n W  itNt » ^ i#  ^  i

*wn» w fir* = garth ; * i h  w t ms an^r mfov > m f*hsft tyfer* *  
^  <n i p n aw  >ft i ^  ^  ^  ^  ^  ^  ^

^  ^  sM  i irhfhR f  s w t  tfTTcft <rt s t^ t t
*  1 ^  _1̂  ^  ^  t  , ^nf?T! I STtrc =T^ ^tT7 TT^V s t  r&  f  I

wt \ vrft zm sTffr i
3irref OTT? i h f t ^ r  qĝ TT ’T7 ^TT 5fT 7^  A _________________  ________
r  I * N  n r o  t v a t H * }  ^  ^
* r  K r ; m . ^  ^  ̂  ^ r  ^  ^  1 ^  ^  * * *  ^  ’
rr^a  o t  m  w * m  ^  w m  f^rT *rn? i > .  __  . ,

3 n w  y  : WT rTPT T ^ f ^gr 1$ ?
^ n r  a n r w  : ^  ^ ? r  * w  ^rr T?m spf^r ^  ^  oif? ^  i

^mr^T « ttst ^  ̂  ^m1 r̂r ^  ^  i t̂ ? t ^  arr ^  eff? ^rnr an?t
FT^ «RT? 2STW 5*^ M l̂rl ^  fa" ^  3TrT7 *ff>r̂ ? 5Pf ^  I
f^iTR tp?t vfrr ^rrsf ^  s r ta r  v A f ,

^  i m  «pf ^  *n«N, ----------- ---
srf *n^ nq ^  ?it ^  f -  ^
TOlf «rri c W  JtarTTsjT aif? ^  f^r * ” *

. ^ m  '1  „  ,^ 1 ,  ,a M  . CINEMATOGRAPH (SECOND
AMENDMENT) BILL—Contd.

«rw^r Kg)?1* fa*tr f  sif?
m  m i  f 1 ? 3WT f t  ?R f ^ W  f a  ^  MR- SPEAKER: Now, we take up
tt|9|M|| ^  ^  , Cinematograph (Second Amendment) Bill,

#  ^ u n r  W [ CBt n r ; rh r  5T̂ T ^  Shri Gujral.

* t t  m  ^  1 THE MINISTER OF INFORMATION
m n r  wffcpT : m  w  ^ r  «n *m m t a n d  b r o a d c a s t in g  (s h r i i. k .

afrrf t GUJRAL): The hon. House will recall
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that in 1965 the Rajya Sabha bad passed 
a resolution asking for setting up of a 
committee to examine the working of tne 
film censorship law. Accordingly, a Com
mittee was set up under the chairmanship 
of Mr. Justice Khosla on which, in addition 
to various other eminent people. Members 
of Lok Sabha and Rajya Sabha were also 
leprcsented. The Committee did a very 
worth white work and after years of labour 
they produced what is now commonly 
called the Khosla Committee Report and 
on that basis, the Government examined 
the law and we have now come before you 
to amend the censorship law as it was 
1'iomulgated in 1952 and later on amen
ded in 1958.

Censoiship, to say the least, is 
u negative function. Generally speaking, 
negative functions are hardly popular. All 
the same, a variety of considerations, all 
firmly rooted in the punciple of public 
responsibility, make it necessary for certain 
negative functions to be operative.

In our Constitution is enshrined the 
right to freedom as a fundamental right of 
the people of India. Under Article 19(a) 
the freedom of speech and expression is 
guaranteed to all citizens. However, this 
freedom is limited by certain reasonable
restrictions in respect of the interests of 
the sovereignty and integrity of India, the 
security of the State, friendly relations
with foreign States, public order, decency 
or morality or in relation to contempt of 
court, defamation or incitement to an 
offence, etc. The law of censorship is the 
instrument of the discharge of public res
ponsibility in respect of ensuring freedom 
of speech and expression subject to consti
tutional limitations.

Although the general principles of cen
sorship remain fairly constant, several
factors introduce a variety of variables. 
That is why, as the demands of soceity 
change, the system of censorship has also 
to change as the community keeps on ad
justing to new norms and new situations.

The salient features of the present Bill 
which is before the House are that the cen
sorship Board will not be merely an over
seeing advisory body as it is at present but 
will be actually involved in the judging of 
films, of course, with the assistance of 
assessors from different disciplines and 
with different social, cultural and pro
fessional background.

The Government propose to entrust the 
appellate functions to an independent tribu
nal whose advice will be accepted except 
in a few cases covered by Article 19(b) 
of our Constitution.

1 mav say here that so fat as the issue 
of deccncy and moiality is concerned, the 
Government, by and laige, propose to 
abide by the findings of the appellate 
Roatd unless the Government find some 
ver> special reasons for intervention The 
Government also has been feeling from 
time to time that the stage has 
come when we should veiy explicitly ex
press our views regarding the trends about 
sex and violence in films which have been 
exhibited ot late When 1 bi ought into 
shaip focus the increasing tiend of cAplkit 
sex and violence, the initial reaction in a 
section of the film-makers was one of 
fright and suspicion.

In dcfeience to the strong wishes of this 
House and the other House and the intense 
public concern voiced by seveial public 
institutions and associations the Central 
Board of Film Censors had to perform the 
unhappy task of rigorously enforcing the 
code and even banning some films, which 
violated the principles defined in the code.
I am glad to sav that on due course with
in the industry itself voices of teason and 
lesponsible objectivity emerged in con
sonance with oui own thinking and the 
unfortunate disastrous trends now seem 
to be on the wane. 1 appreciate that it 
is not easy to switch off the tiends in a 
short span of time. However T do feel 
that it will not be fair not to notice 
the marked improvement which is 
noticeable. Several producers and direc
tors are now coming forward to express 
fairly strongly against vulgarity obscenity
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and violence and films which had shunned 
these elements completely as a matter of 
conscientious choice, are now gradually 
beginning to succeed at the box-office. I 
tun relieved at this very happy development 
and through you, Mr. Speaker, I wish to 
place on record our appreciation for the 
new role which the leaders of the film 
industry have assumed to reverse the un
fortunate trends. Public opinion is slowly 
asserting itself. I do feel that public
opinion has finally prevailed because no 
media, especially the media like films, 
which has a direct social relevance can 
exist in a vacuum and without being 
sensitive to public opinion.

1 do not want to go at length and
amplify or reiterate what I have already 
said in the past. Out I do hope the Mem
bers will take interest in this Bill and 
when I have heaid them, I will be able to 
say more towards (he close of this Debate.

But befoie I sit down I would like to 
say this that Government on its part will 
not be content by only relying upon the 
ucgathe functions of censorship which as 
I submitted is inescapable in our circum
stances, but would cause meaningful posi
tive inteivention in the film scene, which 
alone can contribute to the revival and 
regeneration of the Indian films. The 
honourable House is aware of our thinking 
to set up a Film Council as an apex body 
with consultative and regulatory role, a 
National Film Corporation to handle com
mercial activities in consonance with the 
broad principles of our film policy, the 
essence of which is that film is not a mere 
commercial commodity to be traded in, but 
an important input into our social and 
cultural milien.

I do hope that with the proposed amend
ment Bill we are making our pattern of 
censorship meet our needs and also create 
conditions which are necessary for the full 
growth and development of the film 
medium.

MR. SPEAKER: Motion Moved:

“That the Bill further to amend the 
Cinematograph Act* 1952 as 
passed by Rajya Sabha, be taken 
into consideration.”

Befoie I proceed with the consideration 
of the Bill, I have to inform hon. Members 
that the Foreign Minister has returned 
fiom Iran and he will make a statement 
at 6 O' clock in the evening, just at the 
end of the sitting.

Theie are two hours allotted to this Bill. 
\ request hon. Members to confine them
selves to the time limit. Before I call 
Mr. Hazra, I want to call Mr. Srcekantan 
Nair; he says he is not well and he wants 
to go; so I will give him chance now. 
Shii Sreckantan Nair.

SHRI N. SREEKANTAN NAIR 
(Quilon): I am very thankful to you, Mr. 
Speaker, for giving me this opportunity to 
speak.

I called the attention of the hon. Minister 
to this Bill moment it was presented to 
this House and I pointed out how cumber
some it is and how it defeats its own 
purpose because it is so costly, and there 
are so many bodies constituted under this 
new amendment. 1 said then that the pur
pose will be defeated. Sir, admire his
independence and his appreciation of 
aesthetic values and his resistence to pres
sures put in by some top members of his 
party in such matters.

So far as Censorship Board is concerned 
it is all right. With regard to the Appellate 
Tribunal you have got 11 members and 
you have got the examining committee.

In the very first page of the Bill, there 
is constitution of an Examining Committee 
in relation to films; on page 2, for Section 
3 (a) (2) for the words 'not more than nine 
other Members’, the words ‘five other 
whole-time members and six honorary 
members’ making a total of all shall be 
substituted. ThUs will make it more 
costly.
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Again under 3A, you have provided for 

seven assessors in each language. That 
means the examining committee is very 
very costly to Government and it defeats 
the very purpose which you want to serve.
I would have moved a motion for sending 
the Bill to the Select Committee. But, for 
want of time, I would only like to bring 
this to your notice for the consideration 
and also for the consideration of this 
House and also the hon. Minister so that 
this cumbersome procedure may be elimi
nated as far as possible.

That is all what 1 want to say.

SHRI N. K. P. SALVE (Botul): Mr. 
Speaker, Sir, so far as the objects of the 
Bill are concerned, there would hardly be 
any conti oversy As fai as laudability 
and salutariness of the objects of the Bill 
are concerned, I entirely agree with the 
principles enunciated in the Bill. They are 
in conformity with some of the recommen
dations of the Khosla Commission.

On reading the report, one would find 
, that the commission have rendered yeoman 

service to the film industry by going into 
great details of the vaiious malaise of the 
industry and in suggesting remedies to get 
out of the malaise m which it has been 
languishing for decades.

The Bill seeks to revise essentially the 
set-up of the Central Board of Film 
Censors so ably pointed out by the very 
personable and able Minister of Informa
tion and Broadcasting. Censorship in the 
present stage oC Indian society is utterly 
indispensable to maintain certain moral 
standards for those who go to see and 
view the motion pictures. We cannot, at 
this stage, ever dispense with the censor
ship of films because we have yet to ensure 
who are in the show business. And one 
cannot ever undermine the influence of 
films on the India society. This is one 
media of entertainment which is a very 
powerful media and it has the largest im
pact on the social and moral values which 
govern any open society permitting ex

hibition of films, produced without State 
intervention, The impact of the films, 
particularly, on the younger genet ation is 
tremendous. They are at a stage when their 
mind is still cultivable. It can be culti
vated in the direction which could be 
highly dangerous and pernicious lor the 
futuie of the country, but, at the same 
time, may be with piopei so»t oi enlci- 
tainments, wc may be able to hrncss the 
tremendous wealth of the talent that we 
have in our young men foi the emanci
pation of the lot of the people in this 
country.

In other woids, censorship by itself has 
an exceedingly important role to play not 
meicly m ensuring moral standards of the 
people who go to the films but also ensure 
a proper direction for the younger genera* 
tion of this country.

SHRI M. C. DAGA (Pali): I want to 
know what is the moral standard which 
will be ensured for our younger generation

SHRI N K. P. SALVE: Moral stan
dards those are which moial and s*jndards 
My learned friend will not be able to 
undersand the explanation without stan
dard It would be tutile lor mo to explain 
it if he does not understand il

PROF. MADHU DANDAVVTE: It is 
like the Holy Roman Empire which was 
neither Holy nor an Empire.

SHRI N. K. P. SALVE: I shall come 
to the moral standards a little ldter.

MR SPEAKER: They difltei from per
son to person.

SHRI N. K. P. SALVE: I do not want 
to barter away regut to ci cation of art 
for supposed moral standards But at the 
same time, rampant licentiousness must 
not be allowed under the name of art; it 
must not be allowed unduer the name of 
aesthetics, and it is to that tint 1 am goinp 
to address myself.
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If one were to see the responsibility of the 
ccnsors to ensure that certain moral stan
dards are maintained in the films and to 
ensure that an improper or immoral direc
tion is not allowed to be given to the 
younger generation who are particularly 
vulnerable, then one musi submit that the 
performance of the board of film ccnsors 
so fai has been appallingly dismal. That is 
the finding of the Khosla Commission. The 
board of film censors tried to shift the 
blame on to the industry and the industry 
tried to shift the blame on thrcn, and other 
witnesses who came in evidence before the 
commission tried to blame both the industry 
and the film censors. It has to be appre
ciated that in view of the very serious 
responsibility which this board carries, its 
failure means a very seiious lapse, in fact, 
today, we find a very unholy effect of these 
lapses on our younger genaration, and in 
fact, one would not hesitate in stating that 
the history ofdegradation and debasement in 
the values of life of our younger genera
tion is in fact the history of tremendous 
box office success of films, full of excessive 
sc\, intense oreticism and over-abundane of 
crime. If that is correct. Government cannot 
escape their own responsibility, because a 
casual tinkering with a very serious respon
sibility like film censorship is utterly uncos- 
cionable. This sort of censorship is much 
worse than rank naked licentiousness. This 
is what has been happening so far in our 
country. If one were to see ten box office 
hits, one would find that nine out of them 
arc such as have violated the entire guiding 
principles of censorship in letter and 
spirt, the one which has not violated the 
letter of the guiding principles of censor
ship, according to which the board was 
supposed to act, has violated the spirit of 
such principles. If this be the story that 
all our box office hits are only those which 
violate the norms and principles of censor
ship, then it is an extremely lamentable 
story for which the hon. Minister will have 
to answer this House.

Coming to moral standards, I think it 
is necessary for me to offer a personal 
explanation and submit that whatever I

have said regarding moral standards
ure not something which I am
stating as a puritan; nor am I on orthodox 
person; I am liberal in my view’s and fairly 
modern in my attitude. . .

MR. SPEAKFR: That is quite a normal 
attitude.

SHRI N. K. P. SALVE : But ihat cer
tainly does not debar me from expecting 
certain moral standards in public life, and 
if we have been seeing the most obnoxious 
obscenity, vulgarity, and lewdness in the 
public, we have got to protest against it 
somewhere some time. I do not know how 
effective that protest is going to be. If pub
lic exhibition of these obscene vulgar films is 
rampant and has become the order of the 
day, I submit that we are not poking our 
nose inside the private affairs of anyone, 
because I do not want to poke my nose 
into the private affairs of anyone.

SHRI M. C. DAGA: Can he cite the 
instance of any film which he calls 
cbscene? Has he seen that film?

SHRI N. K. P. SALVE: T have recently 
seen a film which is saturated and dnppirg 
with juvenile sensualism.

MR. SPEAKER: Shri Daga wants the 
hon. Member's guidance.

PROF. MADHU DANDAVATE: He
wants the name of that film so that he can 
see that.

SHRI N. K. P. SALVF : Pi of Danda- 
vate will provide the name. It comes from 
a genius of producer, who is a friend of 
mine. He produced a tremendous film 
"Joker', it was poetry on celluoids. It had 
its romance and it had its other enter
tainment angles and it was not 
an insipid film. But that film flopped. 
From that he climbed down to this, another 
film full of absolute sensualism and juvenile 
infatuation of the most shameless and con
tagious variety. This film is clcaily and com
pletely violative of so many principles 
which have been laid down. I just want 
to refer to  some of them. Dagaji is a
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hard taskmaster. He will ask, next, ‘Why 
do you say the film is violative of general 
principles?'

These general principles have been 
enunciated in a Notification issued by the 
Ministry of Information and Broadcasting, 
of which the hon. Minister is the head, 
and he owns the full responsibility for its 
implementation. It is dated, 6 February, 
1960. It lays down principles which, 
inter alia, are (1) It is not desirable that 

. a film ought to be cettified as suitable for 
public exhibition, either umestricted or res* 
tricted, to adults which (a) deals with 
crime in such a manner as to depict the 
modus operandi of criminals. Then it 
says 'which throws the glamour of romance 
and heroism over criminal chaiacters’. Two 
criminals indulging in the wo$t type of 
juvenile sensualism being glorified—if that 
is not crime, I really do not know what it 
would be.

But there is moie dnect violation, under 
fb). It says ‘deals with vice and immora
lity in such a manner as to undermine the 
accepted canon-* of decency’. A rich parents’ 
minor sons falls m love with a minor girl 
faiily rich herself, and without there being 
the slightest semblance of anything sublime 
and noble in that love, both of them elopp- 
and try to commit suicide. The unfortu
nate part of it is that they do not die in 
that scene.

This film is making ciores and crores of 
rupees. The censor has passed it. Why 
blame the Board of Censors? Why don’t 
you exercise the power of review, if you 
have the courage? I am addiessing this to 
the Minister. He is one of the very few 
Ministers who understands his job 
thoroughly well. He has the courage to 
take the requisite decision if this film is 
violative of these principles.

SHRI D. BASUMATARI (Kokrajhar): 
What is the name of the film?

SHRI M. S ATY AN ARAYAN RAO 
(Karlmnagar): Why does he not say 
‘Bobby’?

MR. SPEAKER: Mr. Basumatari, you 
can speak in your own turn whatever your 
experiences are.

SHRI D. BASUMATARI: Since he has 
described it and we aie tempted by the 
description, let us know the name of the 
film.

SHRI N. K. P. SALVF: I am not lead
ing him to any temptation. It docs not matter 
which film it is It is a film of this nature 
which is making roaring business: whether 
it is A, B oi C does not matter. If I 
whisper the name of the film into the 
ministers I will not be surprised if the 
Ministei will say I have seen it half a dozen 
times’.

Then (c) says 'which deals with the rela
tions between the sexes in such a manner 
as to depict excessively passionate love 
scenes, scenes suggestive of immorality’

If these principles were ever applied 
with a modicum of sincerity, minimal 
sincerity, while censoring films., I think nine 
out ol ten films would never have been in
serted into the piojcctot for public exhi
bition If at all these principles have been 
shown any respect, if they have ever been 
adhered to, they ha\c been adhered to in 
then breach

U is easy to blame the Board of Film 
Censors. But what has the Government 
done about it l^et them today ban a film 
like this which is having crores worth of 
business and tomorrow the film industry 
will come down to its senses. It is your 
responsibility Why don’t you take the 
responsibility yourself ? Why are you brow
beaten by the powerful film industry which 
always says, 'We are a languishing industry, 
we are a starving industry, we are a fa
mished industry, we are very small people 
and even the 'black’ which we make is 
niggardly as compared to the 'black' made 
in any othei industry? This is the way 
they compare themselves. But what is ol 
importance is what influence it has on the 
teen-age children. The Minister has a son, 
a handsome young man. Can he imagine 
what influence it has on his son when he 
goes and secs that film which has no no
bility, no sublimity, about the sort of love 
making adventure that is depicted* there ?
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1 have nothing against a man and a 
woman having been in love from the days 
of Adam. It will go on till Usrnity. But I 
refuse to accept sheer carnal lust between 
a man and woman, however universal, as 
a matter of public exhibition in the natre 
of art. An American friend of mine was 
telling me, “1 have a serious grievance 
against your Indian films." I asked him what 
was it. He said that his grivance is that 
they end with the marriage, as though in 
India after mariiage there is no romancc 
between a man and his own married wife. 
This is what we have allowed our films to 
becom e just because the censors do not dis
charge theit duties properly and the Minis
ter himself and the Ciovernment itself are 
utterly blind to their own responsibilities 
and they menily allow the films to go on 
exploiting the so me what sex starved 
Indian society.

Fveiy film has a cabaret scene, a cabaret 
scene with a young lady shown half-nude, 
dancing and swinging. her bottoms 
in a very obscene and vulgar manner 
which goes on. I have yet to see a cabaret 
in India having that sort of dancing any- 
wheic. We aie not living in Paris; this is 
not Honolulu; this is not Copenhagen; we 
aie not a Scandinu\ian countiy. In this way 
you create a sex-starved society. You do not 
have cabaiets in India of that nature. You 
allow people to witness that sort of caba
ret scenes. Will the Minister give an assu
rance in the House that all these cabaret 
seen as here after at least will fall within 
this censors banned list and will not be 
allowed with half-nude lady coming out 
and dancing and to create a sex-starved 
society ? There arc one or two points which 
I wilt be making, and I shall have done.

The Bill contemplates a mechanism for 
making the Board of Censors more effec
tive; they will have ore paid Chairman as 
it is now, and instead of having casual 
members who never discharge their duties
properly and who absented themselves
most of the time whenever films were
sought to be censored, the Bill contemplates
that there will be five wholetime members 
and six honorary members, out of which 
three would be drawn from the industry.
62 U S /7 3 -8

It is our most unfortunate experience that 
radicalism has come to mean State capita* 
lism and socialism has come to mean sheet 
bureaucralisation. I hope the Minister will 
give a solemn assurance on the floor of the 
House that these men—five, six and the 
Chairman—that are drawn will be people 
of imagination, people drawn from publio 
life, who have an image, who are res* 
pected, and are capable of conscrien- 
tious duty and that it will not be another 
Board to accommodate some of the re
tiring ICS and IAS officers; and that it is 
not going to be a Board in which some 
yes-men will be sitting, because the Board 
has an extremely onerous and delicate res 
ponsibility.

Before I conclude, I would like to draw 
your attention to an extremely important 
recommendatior made by the Khosla Com* 
mission. They have sought to keep the 
Censor Board itself out of the pernicious 
influence of the film industry. It is good 
that they have not suggested another Cen
sor Board to censor the presen Board. They 
have however suggested to remove the 
Boaid office from Bombay, Madras and .all 
those places where the corrupt influence is 
tremendous. 1 do not find anything in the 
Bill to icmove this from the corrupt influ
ence of Bombay, Calcutta and Madras. 1 
have nothing against Bombay, Madras and 
Calcutta. But the Commission, after a 
thorough examination of the entire pros 
and cons of the matter came to the con
clusion that this Board must be located 
away from these places. One of the places 
they have suggested in Nagpur. I hope the 
Minister will give an assurance that the 
main Board will be located at Nagpur.

These are my submissions.
SHRI MANORANJAN HAZRA (Aram- 

bagh): Sir, 1 want to confine myself with
in the periphery and jurisdiction of this 
Bill only. At the very outset, I would like 
to remind the hon. Members of this House 
that in the last budget session the hon. 
Minister told us that he would bring a 
comprehensive Bill in respect of the film 
industry. But as ill-luck would have it, 
we the Members of Parliament and the
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people of this country do not feel that the 
Minister has desired to keep his promise.
I  must say emphatically that this Bill has 
been brought here not to further the cause of 
the cine industry or develop the industr> 
as a whole. On the contrary it has been 
brought here only to tighten the grip or 
the party in power over the industry by 
creating a bureaucratic octopus. It is a 
matter of regret that a pair of chair and 
a  table brings crores of rupees from this 
industry as amusement, or as enteitain- 
ment tax at that time. The Government 
has a moral responsibility to do some
thing for the industry but they are eva
ding their duty. They are creating a 
miniature from a espionage system with 
regard to this industry

There are five kinds of units over this 
industry. Firstly, there is the appel
late tribunal with 12 persons who will be 
nominated by the Government Second
ly, there will be a board consisting of 11 
members out of which five will be whole- 
timers and six will be hon. membets. 
Only three out of eleven will be taken 
from the industry. It is needless to say 
that the remaining eight will have a brute 
majority over them. Thirdly, there will be 
an examining committee and fourthly, a re
vising committee and fifthly, assessors for 
the regional languages. The work of all 
these five agencies is almost the same and 
to some extent is auxiliary. It is just like 
the police organisation. The assessors are 
like the TOP’s, the examining comittee is 
the police station, the revising committee 
is the S.DPo’s office the fourth is the 
office of the Superintendent of Police and 
the Appellate tribunal will be like the 
office of the 1G police. If the Bill had 
the purpose of safeguarding the sovcrignty 
and integrity of India, it would have been 
drafted in a different way. Nobody will 
say anything against the safeguarding of 
the sovereignty and integrity of India. But 
what has the Minister done? The Minis
ter is going further and that arises suspi
cion. It is dangerous for this industry. If 
we go through this Bill,we would find that a 
provision had been insetted at a place 
which 1 want to refer at present.

A provision of the Act says:
“A film shall not be certified as a film 

free for exhibition outside India 
if, in the opinion of the authority 
competent to grant the certificate, 
the film or any part of it presents, 
or is likely to present, an erro
neous, distorted or misleading 
image of the social, cultural jr  
political institutions of India, or 
any part thereof’.

The question of the sovereignty and in
tegrity of the countiy are already there in 
the previous clause. Then why again, in 
the name of the same, new fetters aie be
ing introduced in this BilP Since thcie 
is no definition of this, the competent 
authority is bound to misuse it. Suppose 
in a film 1 insert a scene of sc\eral men 
and women collecting their food from the 
dustbin, will that be considered a fit film *’ 
The competent authority, without having 
any knowledge of the reality, sinely wouU 
not certify that film for exhibition abioml 
because, according to them, it will black
en the image of India The Minister 
should think over and over dgain as lo 
what he is going to do in such circumstan
ces.

In the last budget session 1 mentioned 
the problems facing the workers behind the 
screen like set-makers, light men and other 
technicians. There is not a single woid 
about them in this Bill. I appeal to the 
Minister that their grievances should be 
looked into I would request the hon. 
Minister to think over these problems and 
bring a comprehensive Bill in the near 
future which will cover all the aspects of 
the film industry, including the problems 
of the workers and technicians, so that 
the film industry can flourish.
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MR. SPEAKER : You may continue 
after lunch.

13.00 bra.
7 he Lok Sabha adjourned for Lunch 

till Fourteen of the Clock



223 Cinematograph FEBRUARY 22, 1974 (Second A rndt) Bill 224

The Lok Sabha re-assembled after Lunch . , .  But what about your Rules which you
at Six Minutes Past Fourteen of the have framed now? I will quote only from

Clock certain portions of the Khosla Committee
{Mr. Deputy-Speaker in the Chair.]... . reP°rt and say that this Board is useless

CINEMATOGRAPH (SECOND AMEND
MENT) BILL—contd.

MR. DEPUTY-SPEAKER : We will
now resume the discussion of the Cine
matograph (Second Amendment) Bill.

Shri Daga.

SHRI M. C. DAGA (Pali): I was 
quoting from this report of Khosla Com
mittee. On page 147 the Committee 
says :

“The Board is criticised for not be
ing a board of censors at all 
because in a large number of 
cases the final decision is arrived 
at without any member of the 
Censorship Board having seen 
the film. The Board has been cate
gorised as a parking place for 
Government officials who are 
due to move from one post to 
another but for whom suitable 
jobs cannot be immediately found. 
The members of the Advisory 
Panels have been criticised for 
being mostly ill-educated and for 
not taking sufficient interst in 
censorship. They work in an 
honorary capacity, and for each 
viewing they are paid a derisory 
amount of Rs. 10 . . .  . The 
Board has also been criticised 
for Inconsistency in their various 
decisions . . . .**

So, these are the observations of the Khosla 
Committee and what have you got as cer
tain general principles or norms?

A word about the general principles. The 
same Khosla Committee says:

“In most countries, there is State cen
sorship . . . Censorship all over 
the world as tending to becon e 
increasingly liberal. .  .There is a 
growing tendency not to have dc 
tailed rules of censorship but to lay 
down biefly-worded general princi
ples...”

MR. DEPUTY-SPEAKER : Do yott 
think that the Government has not read 
that report? Why waste the time of the 
House quoting extensively from it?

SHRI M. C. DAGA : I am quoting from 
this report. Has the Government imple
mented their findings?

SHRI N. K. P. SALVE (Betul) : He is 
only giving the Minister the benefit of 
doubt.

MR. DEPUTY-SPEAKER : Mr. Daga
is a versatile man, he can speak on any
thing.

SHRI M. C. DAGA : Now, as to the de
tails, it goes on to say.

“Under H(ii), details of surgical opera
tions are to be considered objec
tionable. We find nothing in any 
law which prohibits such a scene 
or sequence. It may be neces
sary to make a  film giving details 
of surgical operations for the 
benefit of medical students or in 
order to disseminate knowledge 
about the advance of medical 
science. Many more instaaces of 
indefensible clogs on the right of 
freedom of cxpiession contained 
in the ‘Application of General 
Principles’ can be cited”.

So, what I want to submit is and which 
is also said by the Khosla Committee is:

"It is clear that many of the rules 
which are at present in force have 
no legal sanction behind them”*

They further say:

“The public taste is best looked after 
by the public itself...”

MR. DEPUTY SPEAKER : What have 
you to say? That is the report.

SHRI M. C. DAG V • I am supporting 
these very principles.
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I now come to S iuion t> of ihc piesent 
Act . . .

It says : ‘ Notwithstanding anything con
tained \ . .”

MR. DEPUTY-SPEAKER : I must now 
ask you to conclude. There is a time
limit. Quoting takes the time of the 
House. Place conclude.

SHRI M. C. DAGA It says : •‘Notwith
standing anything contained . - . the Cent
ral Government may at any stage call for 
the record of any proceedings in relation 
to . . . ” etc. You can call record at 
.any time.
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SHRI 11. N. MUKERJLK (Calcutta 
Noith-East) : Mr. Deputy-Spcaker, Sir, I 
fear this is a futile piece of legislation and 
T am very soriy that the Minister who has 
earned the leptitation of being acknowledg- 
.ibJe person in regai d to Cinematography 
has chosen to bring foi ward this legislation 
which might veiy well have been kept 
away fiom Parliament. We have already 
taken 10 years or so becausc in 1965 the 
khosla Committee was appointed and then 
a long period of gestation has led to the ap
pearance of the Cinematographic legislation. 
Sir, I do not understand why the Minis
ter with his flamboyant appeal to the 
country chooses not to apply his mind to 
the evolution of some kind of a national 
policy in regaid to the pioduction, the 
exhibition and the distribution of films in 
this country in a manner which would 
really be worthwhile.

I see, for instance, something of the 
mood of the Government and I have no 
patience with this kind of conduct when 1 
find that nearly a couple of years ago this 
House hnd the delectation of having list
ened to discussions on a Bill moved from 
the Government Benches regarding the 
woiking conditions of woikers in the 
cinema industry and that was withdrawn 
on the plea that it had to be formulated 
a little differently, and since this time, 
nearly two years ago, we have been treat
ed to the spectacle of one assurance after 
another by the Minister in regard to the 
introduction of the Bill about the conditions 
of work of those who are producing these
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pictures either m the production side or in 
the exhibition side or in the destitution 
side.

Nothing has been done in spite of the 
fact that in the autumn session last year, 
the Minister himself had sugested that he was 

" going to move this Bill in that vei y session 
itself. But, nothing happened in the win
ter session; nothing has happened also in 
this session and in this session you would 
be ever so busy with your budget. I find 
that he said in answer to a question on 
19th of December, 1973 that the' draft
ing stage is still continuing in regard to 
this matter. This goes on at a point of 
time when certain interests—big money in
terests—Indian as well as foreign, are 
vitiating the entire atmosphere of cinema
tographic production, exhibition etc. in this 
country. We have heard about the tone 
which prevails in the big-money cinema 
centres like Bombay and Madias where 
most of the production is too tinsel and too 
footling for any self-respcctmg country to 
produce films either for herself oi for ex
hibition outside We have seen also foreign 
interests coming into the picture And 
Government seems absolutely indifferent in 
a manner which is, to put it very politely, 
eju egious I say this because only the 
other day we were told that there is, in 
this country—this was on 19th ®f Decem
ber, 1973, U.SQ. No. 5464 in the Lok 
Sabha—accumulated account on 30th of 
June, 1973 in favour of eight U.S. firms, 
to the extent of Rs. 4.973 crores in block 
funds by firms which were importing films 
into this country. There was an idea at 
one time that this could be utilised for 
producing worthwhile joint-venture films. 
But, nothing has happened from what the 
Government's answer was on it. The ans 
wer was ‘No*. These funds are there. I 
wish to point out how big-money operates 
Only last year, there was a transaction 
which cansod an uptoar all over the 
country because a spendal was exposed and 
Government itself admitted position.

The Metro Cinema owned by an Ameii- 
can Company M G.M., transferred its in- 
teiests by a corruptions transaction in Swit

zerland to a socalled twiss company 
which obviously, was operating 
through an Indian national who was their 
stooge, a man called Shiva Shander Gupta, 
whose name was also mentioned in this 
House and who was described by the 
Minister of State for Finance, Shri Ganesh, 
as a person who was evading the clutches 
of the law. He was put up as the show
man The Swiss Corporation took over the 
interests of MGM Metro, Cinema and Its 
exhibition, distribution and so on and so 
forth As a reesult of this tiansaction, I am 
sure that MGM had indirectly transferred its 
block funds in India in favour of the 
Guptas and in leturn, got some accured 
amount abroad This man, who has ac
counts, operating in Switzerland and else- 
whetc. was described by Shri Ganesh as a 
person who was escaping fiom the clutches 
of the law; he goes about, strutting all 
over the place threatening even Members 
of Parliament who are trying to stand for 
the nghts of the Metto Cinema employees. 
He threatens them because he has got a 
whip hand over the administration. There 
is no doubt about it

And when we discoveied the full expo
sure of the Metio scandal, the Minister 
himself, Mr I K Gujral repeatedly stated 
in lo k  Sabha and in Raj>a Sabha that he 
was seriously considering the idea of tak
ing over the Metro cinema; it would have 
been a wonderful proposition if the best 
cinema houses in Calcutta and Bombay 
could have been taken over and run by the 
Government He said repeatedly in this 
House and the other House that he was 
considering the taking over of that cinema, 
but of course, nothing has been done, and 
to make matters worse, with the employees 
of Metro Cinciiia trying to get out of the 
clutches of a cuminal, who is evading 
foreign exchange regulation laws and 
other things, like Shiv Shankar Gupta, 
when the Metio Cinema employees in 
Calcutta got from Calcutta High Court an 
injunction preventing that man Gupta from 
operating as the owner of Metro Cinema, 
the Government of India was brought in 
as a party to the application, but the Gov
ernment of India did not have the gump



tion to appear in the Calcutta High Court 
merely to say what the Minister did say 
openly in this House and the other House 
that they were considering talcing over the 
Metro Cinema.

I hear now from the Minister himself 
that they have dropped the idea of taking 
over the Metro Cinema because they can
not touch the people in Switzerland; there 
is a change of ownership of cinemas ope
rating in India from American hands to 
so-called Swiss hands; the hands have got an 
Indian agent to operate for them, yet they 
can do nothing about it, because some 
hocus-pocus has taken place in Switzerland 
and the arm of the Government of India 
cannot extend there. The Government of 
India has not got the gumption to do a 
thing. That is why they ^«nnot brii g
in legislation for the working people in the
cincma industry, they cannot do anything 
to control big money interests, and when 
big monev inteiests are allied with foreign 
money, then, of course, the Government 
shivers in its shoes and cannot do a thing 
to touch those interests concerned. This 
Government is thinking of bringing in legis
lation to improve the cinema industry by 
acting in accordance with the modified re
commendations of the Khosla Committee. 
It is about time that this nonsense stops.
It .is about time that this fraud on the
country .stops It is about time that Gov
ernment teases to talk about this kind of 
thing. The time of Parliament need not 
be wasted over the discussion as to how 
far the Khosla Committee's recommenda
tions about kissing being permissible or 
cuddling being permissible can be sanction
ed by the vote of Parliament; that can be 
left to other agencics.

If you wish to have my opinion, I 
would cut out this censorship business al
together. The way to operate it is: let
Government keep to itself the power of 
making suie that nothing that is vulgar in 
the sense of something which goes against 
the grain of Indian national decency would 
be allowed in the cinema. But all this 
talk about puritanical pruning here and 
there Is sheer abracadabra and the soon
er we can give up this kind of exercise
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which costs money to the country the 
better. The Khosla Committee’s report was 
submitted some time after 1965, and we 
find Mr. Khosla is busy with a hundred 
inquiry committees and commissions and in 
his leisure he produce something and Pai- 
liament has to consider it. Slop this non
sense. Go ahead with a sensible policy, 
and then alone you would be able to do 
something. 1 say so because Government 
comes forward and puts in something 
about the image of India having to be 
projected properly. Do it in a funda
mental manner. Do not continue to work 
in the mechanical, official, bureaucratic 
fashion which you have conducted so far. 
Do not allow \our corrupt elements in the 
Ministry as well as in the administration to 
be won over by big money interests In
dian and foreign, as they have been repeat
edly. If there were time for a full dis
cussion, there are people here who know 
something about the cinema industry and 
they would be able to tel you all about it. 
Do not allow this sort of bureaucratic prac
tice to continue, and 1 say this because they 
talk about the improvement of the stand
ard of Indian films.

The Indian film which biought lauiels to 
this country, was 'Pother PanchalV, direct
ed by Satyajit Ray, which brought India 
to the forefront of the world cinema. It 
was made by Satyajit Ray and it showed the 
life in our villages in the 1920’s, not now; 
but even so, it was a beautiful story be
cause it was truthful; a true story aesthe
tically told can be as beautiful as you wish 
it. Satyajit Ray told that story in a beau
tiful fashion. He got the stoiy written 
by Bibhuti Bhushan Bandyopadhyaya, and 
he made a wonderful job of it as a 
film.

When it went to the bureaucrats, they 
said: it shows the poverty of India—and 
India had two Plans at that point of time— 
and after the two Plans have been in the 
picture, to show the poverty of India would 
be a terrible thing and, therefore, add on 
to this picture something about the facto
ries set uo under the First Mv< Yea* Plan 
and the Second Five Year Plan and make 
a different job of i t ! This is the criterion
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applied by bureaucials who operate under 
the aegis of the Ministry of Information 
and Broadcasting. They do not know a 
thing about the aesthetic aspects of the 
cinema. They do not have a notion 
about how the image of this count! y can 
be projected. If a scene is there showing 
the poverty of oui people, they say ‘Look 
here, this is something which goes against 
the Indira Government the C'ongiess Gov
ernment and all the rest of it* If the truth 
is told at the same time, the nobility of 
the people of this country m the midst of 
the wallowing poverty, that would shine 
out like stars m the hea\ ens 11 you do a 
truthful job of it as a film producei, you 
can bring out something of the woist as
pects of human life and you can show how 
they coexist with some ot the noblest and 
the most magnificent elements of the 
human chatacter

That was why when a Fienchman pro
duced a pictuie ‘Oh C alcutta’, they went 
on maktng a noise about it They do that 
sort of thing But oui film masters have 
the capability in them piovided they have 
a free hand m this matter Today no 
wonder they cannot do it

I know Mt. Gujral has done a few good 
jobs. The Poona Institute is wot king very 
well To some extent, the Film Hnanee 
Corporation at least is leady and willing 
to assist those who comc out with original 
ideas about production and that sort of 
thing But that is not enough On the 
contrary, you have to do more if you 
really mean business.

You know I have said in this House that 
I  have a soft corner for the Minister But 
my patience is exhausted when I find the 
way in whieh the working people in the 
cinema industry are tieated. When I see 
them woikmg in Tollygunge, Calcutta—I 
do not know about the Bombay situation; 
my friends know it better—I see that no
thing is done to help them When I see 
that big-moneyed intei ests who control the 
production, distribution and exhibition do
minate the scene, I am fed up with this 
petty fogging little legislation about kissing 
or cuddling or God knows what other sort

of thing. I am no puritan, I was re
minded of what a 14th century friar had 
said. He said it in the 14th century and 
he was a frair and you can imagine the 
kind ot morals he piessed. He said : 
‘A young man and a young maiden in a 
green arbour on a May morning—if God 
does not foigive them, 1 will’.

It does not mattei two hoots to us This 
is a country of sunlight, of sun and lam, 
a country open to the elements. This is 
a countiy of konaiak This is a countiy 
of Khajuiaho Nobody in the countiy is 
worried about it

So 1 would cut out this legislation I 
would throw it m the wastep.iper basket, 
'khosla report oi no Khosla repoit, this is 
not necessary The Government, coming 
into the picture in an enlightened rational 
mannei, can control this industry in the 
national interest and look after the working 
people who aie the salt ot the Indian earth, 
on whose toil depends whatever little pro
duction you aie going to sell abroad You 
get some pneumatically attract i\ females to 
be pictunsed and you earn some foreign 
exchange. 1 would not nund it in the 
least Go ahead m that manner, but deep 
down, have a genuine policy. Open more ci
nemas—You have mng the bell Wc Jo 
not get much oppoitunity to discus* this 
1 hope I am not being melevent

MR. DFPUTY-SPF AKFR . Left to my
self, I would like to hear more of it

SHRI H N MUKFRIFE I disco\ei 
that on the 4th April, 1973 we were told 
in reply to starred question No 605, that 
the Conference of State Ministers of In
formation held m December 1972 at New 
Delhi, attended by_ all States cxcept Tri
pura, recommended that the Slates should 
diveit a fixed proportion of collections 
from enteitainment tax foi promoting the 
consti notion of more cinemas, and this 
was adopted unanimously.

Nothing has been done in regard to 
this. We can have so many more cinemas. 
Nothing has been done here a»so. For 
instance, I find that in Bargalore city.
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with a population of a little over 12 lakhs,
there are 61 cinemas. On this account,
Bombay has 87 while Bombay should 
have 121 more. Calcutta has 250; it 
could have 210 more. All over the coun
try we could have a larger number of 
cinemas, but they must be run properly.

Go ahead; let the State come into the 
picture and begin bv taking oict such a 
criminal concern as the MGM—Metro— 
how in the hands of an Indian stooge. 
Get a national sector in so far as the 
cincma industry is con*cmed. Extend 
your operations; extend colour films 
and other facilities* to be used by difterent 
tiicas of the coundv, and then yon will 
find a genuine advance in cinema pro
duction. Otherwise this legislation as 
proposed is worth nothing at all It should 
be thrown into the waste-paper basket.

rm
irrN ^r, w
wnr g*r z m
srft qsNftfffaq saror, fsr 4  farafor 
4 fam-hpr srfrrf sr*r £, fsrr
W  if, 9RTT̂ TR jf1,

TO ^  35T fc'TR' flT  77?T 
^TT 3lf? n^i 3IT5TT f̂ TET ^
w r tf  ŵrit ^  sif? P̂5rrf*T<?p *PpFT
t e r f t  sr*r 4
SlftT^ 3T33T I 3fTT ^ 5  STFtW, ^ 3

4  « r t  wi t o  w
? r r o i  TIT ^  SFJjf $  if*1 ■STTT

? ?sfk?rr *rr ~c$
sfakre 4  5R?t aift j f  *ft o t

Ttercrr 37 f a  o t  q w fh f fa q  
^rf tfi an^ t e r #  f a r o f
n fg ^Ti' t o  h w f  stNr t

4  f a fc r e cr, arfV fte sr 'tw  n f f i r g ?  ^
m * fe z  «frtV arnj; #  q f a v ? ^  Q
v * r r

^  ? n m r  i f  5% fnr arfT
ifto r r  *rafc'3w  *sirr i f  -at fa
s fa  t r ^ ^ r r  tf  i o t  *rc ^  f a
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# 5 * r  w f r f rg  tPTi^ i ? r f d  sfrft srfote
ip n iV c ^  9> o ts *r? ~4$t4 4  fon? f a *  t o
^  f e ftforcft arro f a  ^  tr?

i W k r  w m  s r #  tnsir f  m  
^  ^  a n ^ f tw  qr #m ipr W  ^  ^
3ni?>rr ^TT̂ Ff jfJBPT. . .

^ * t i  vnanvr *hft (^ft anti*.
^5f?TO) : ^ f v f  J ^ V f  t

T W  f l f W  T rV 1 i ^15

H'jiMH ’frf ^  wf 3TR «Ft 3TK? TO
^1T9? f srrr srf ^gr?rr t  

^  m  «r|T *fHW ^  #trr?
^  hrfFf ^  ^ v f f^ r  <nr4 i t#  ^vfrr f*

t o t  ^TT r̂r #  t f k n
^rJVr ^ . . .

^  ip m w  *. ew  «r  i “, f  «

mr srfwr «rf̂  : <snft ?tct »T?rr
^NlT I rft OT #■ tPTRT f̂cTT TOT ̂  I 3PT

f t  TfT «fT ftjsw
#?T? F̂5T ^  3fTT *f W  ?&Rt

sntnr, o t  ^  ariW nr rW , o t

37tr? n^> ^pfMe fW t i t o  ^  ^
^FfvT FTWR §FTf I 9TP5PT ^  OTt 37^ *nT
w  jtjt q^p srrrn1 «r^ r?
s t f t  «rhr ^  *rrer ^

^  jy r  ^  ^  f  i 
^  f  aprr »^r api fa^rr ^rnr*t

arf? ^  ^  cn>f Kt t̂t i ^
j f  2fT?i f 1 ? sFr?rr e r f f  f  ? ^>fsr f
m m t  ? T O iihr r w  4  m v  ^  f h ^

fVf _A ̂ _.__ . •_______ ____  -% fV ft ̂  - _  ̂_______ 1Mj<3 H ̂  I * * m  ^  T nrW
^ r  «r  ®F«rr ^ tr1 sr̂ *? ?
^ r r  ^ t t  4  f p r r  jH V N r r o r  4  jrf?r
i r f ^ f  ^  nfcT, rrw  ^  j?f?r 5m?1 ann 

M mr3rf ^rr s o t  *r*rr ^fvrr ? #?V r 
m m i ^  iff? ^
sr^f f o f r w  c>W crV ^  f^nr 
^rif? ifs^ert v t  Ttfforar ^  ^  
mriTRr, rrer, s f r rd^ fi »r*fV, ^  
T?nr t o  t o #  are »=Rrf?f ^  wfc t o  q» 
«fh  ̂ »nr «f̂ T ^  ^  ^  i W N ^ r
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c*ft rm j
f a  s i  m

TW fr V f T^3 W ^ t \ TifTf TOT *$01 w
f a  s w  t f f r  $ t  wr t m  * h * i w
h r  i %  <ft. w  ?e?^R(57 »Rjm ^  
f a  W  *rnf a rn n ; ?f srt f f f a r  gsr ^  tftf 
# r  w * f f  a r t  ^ V i  «rra\
tif*r m  rsrcr *r ssrshr ^  t o
fapreft afa* ^  *rf *ffT qrr $t?rr ^ , *ng 
srtf « r  4  *f fa rtm  «i w  * n f  fmf ^ k  

fan? m  *t r t  \ wm
W  m  i t \  4TRPRT 3 # R  ^  W
#  Wf ST w  fa » W*f *fwtf rf* I
t f t # #  *rr y r t a h f t  *f M f a r  s * f i f  i 
«n  *n?r * j f t w  *"  **^rr fa  f a f t r  t o  #  
a r t  y q f a t f g  t o  f  1 ^ s r  rm tf  

ĉ rTtR" *rr s*r farer sfef tf* <rtf tf*\ 
farcr ^  ^  w  m  s f c f f a  ^
«fs ^ fa r *rf sf, :$r * r  Rth *r% ?rf ^ s fit 
i f  f a  ^  w  i t  <r&*r h\ 3TT ?& f  

j h w r w  ?it ^n fh  *r?r t^ t f ,  
r*rm t o s t  • #  m  f ,  m  
y m tf faq^mr ?rf ? r #  s i  1$  f  1 *N- ^ rh r  
*f q tf  f a r o f  si^t- r f f a r
<&it t o  ^  fa  w  fa ro f t t

arrcrfaeft
m f w  ^rf fa n ftr r  ^  t r t  ^  n t
^TT ^  spi ^ r r  ^  «oT *fr\
OTfW, ^9IT ^  wnr|- 3lf? ^ f  v^?n
? 7  55? farinTiT ^  4 s rr?
f a  ^ f r  r??rr ?rf t o  ^ t t  *? arnf 
i m  fa ? T T  < r  fjrt^ *rrhrr? 1 c r ^  zm  
4  * m  ?pf t o  <& f a n 1 ^F-PE -rrVfrr «rf 
SPTT 2R f a f f  ?tf T O  1 *  »T?ff 0 W p  
t o  ^  i f a r  ^ y f  ^  mi, 5 r t  ^  
? p F T  BRff if* ? * R f f  f a « r r *5Tf 5J“ F ^ T ,  
W  f  ^ m n r , « » f ( f  7
^rVh airf T O  ir s t  ^  ^  fa farfar
^  ^  srriff ^Vnr arf? ^ptr 2?r <?  ̂ m
^rsmf ^  T O  -arfa mjt ^rw-t aff?fr
tf* » fu n 1 «nrr &r w m r
flr^r m  $  j t r ^ t  ? t o  ncrr 1 * m  ^
qfnrFri* # , ^W t ^  ^nfhr ^  ^fr^r 
f w r w  #  ^faf ^farNfr t o  ^  1 5»r sf

^  »rfwT7 «ft to t?  ^  1 ^fSVr yer ^  
w r t  t iv fo r  m vr fi f  \ m  4* 9^

* - ^ ft .̂. A . tW -  ̂ -f ., II „ __ - _ I ..I .---SfCTpTT rTTTTf t j t  T * TO «Pt 5irnFW 
? r #  w mti 1 v ffa r  rtt&qpi 4 
«rr, ^ r  anpft s f r f r o r ^
arf? ip ra?n r srf ru r r t  ^  ww$ f "  w ?
<T?Pf *R o h  fa ff  faff ^  T O T  TT »r 5RT
^ r n f  w w t ,  t o  ^  ? aflft ^ffn1
^  ST *J>nft£ fan  ?ng 7 ^  ^  f a  9T
fa w ?  to ri ^  ^  ?it ^3 ^  f  - f a  
^  f a r * R f r* d tf  4

^5 7̂ ^ r t  ii- ^ 3 ff  *  x/t«3 1 wr 
f -  f a  ^  f a r o  ^ s n t  m  

^  fan? q*T^3*fafrT ?fw r f  1 m  a f w  
4" ^  ^  5-r iit Thrnr
r h ff  f , w r  *h  ^  t o  ^  1 w t t  P̂T 
annrc 3mr TOcTO m  ^  f  m f w r  «rf 
^ f a  q f n r r ^  ^  im fa s n  ^  «f^F»nft 
t o  sf- arf? *r z*nu o^hr-f fi-ff r r  
t il ^  ^  t^TTrsr 1 ^
f a t e  W ff CT ^  ^  dcrr?-*T * ‘
a n w f  t o  t  ^  ’T rr zrf ^ r o r p r  #  
t o t o  w  ^ n r f  ^ r f V r  ^  »rh *h 
Wtepf ^  ir^ fa  3^nfr) 4* «fni^ ^ t  ^
TO^sr ^  TO VT# fT O  I 5TO 5RS=?T TT«f,
=trr^^fan> ^Rt^far 4  ^ r  i r ^ r  him' ^
3TT3T ^TTO V TO ^7 " ? W  I ^T 
T̂PTrf ^  f a  F*T ^  TO t m  f  ® h  

n% *ft 5 f f ^  ^  f a  ^  ’5TTT ?Fff
fM  i f ,  e ffa r  *n#3rfar^ f t  ^  farar 
^rf ?rr t§ !t r “, * r ?Wi, to < f t t  
^T?{- f -  T m r t  w * ^  ^  ^
^ r r o  ,?fffrQ 1 V *rt <?$ f~  1

M  t o  ih f s iw  ^  m rfct srnrsr
^  sfOT fW vt 30 m i  ^  4  “? r# r  mr> 
T tW J " «FT !^ , q n p  r̂pSFRT 

srfa- ^ r  tr? = r#  ^ r r r  1 
T O fara- ^  ^  ^  ^  f a n i  v t  ^ s r

^  t o  nrrrr ^  CHrf'far r r f ro fa ^ r  ! ! #  
i M  f ,  5?fa*r ^fT i v m  f t  i= t 
«rtV to*** T O t ^  3rf fa^ir arft j o r t o  ^  
t o - tr? i;<wny a ^  «p t^  f ,
v d f a  ^3if f a w  ?irt ^ iw -a n fa ir  f a s
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apTFTT t f* ,  3R T T-W R * 4 V  

VT5TT W t f  tf* I *W *THTtf ^rarf, OT- 
t^srf i f ?  T rq frq jgrf  « t  *r*r?ftf ait 
m r  rsn? fatf<nirHf tf tf-ffarsT <ftrr 
«rRitf tf* i t f  <frr m i r  5“ f m  tf" 
«pV  armT B in?  «pt q tftf  v f t  
j f  art*? ^ F h  *Fi*r s rr tf  antf w wn
stf% tf* <frrr tftf ^  suf? ^
t e w ft to ?  sprtf f -  t f  n̂r*np«r 
r s r^ tf t  tt <nfr *£? r , P *  ?r?i *>r yrfr- 
fa*rt *r tf H^rtf rstf ^  i

FRT3T ^T ^  5ETI«f̂ fR W<t tf,
f ^ fflcrsft f ^  r*r * s m

W  h m frrr ^T^TT ^Tftf ^  ctf r t f '  <T̂  
frfu ftff iffT farT cTFTT ^#7TT, fTT 3T»ntr^ 
^  «rartf tf ^ n r  ?n ^  r̂tf*Tr i f i r  fartf tf6, 
gtpt tf ap^rhr zrrm  fa  zrn  *r*p m v ft-
t f f c r r  t w  cnftf i

MR. DEPUTY-SPEAKFR: On a sub
ject like this, I can appicciate that one can 
easily fall a prey to going into the intri
cacies of aesthetics, philosophy, morality 
and things of that sort. But the House 
has allotted only two hours and I do not 
know what to do; the list of speakers 
keeps on swelling. Each member seems 
to be inspired by another, and the field 
is limitless.

PROF. MADHU DANDAVATE (Raja- 
p ur): If this House devotes time only to 
economics and not to culture and art, it is 
a sad aspersion on the House.

MR. DEPUTY-SPEAKER : Left to my
self. I would prefer to hear more of 
speeches like that of Professor Hiren Mu- 
kcijee. Even it we take one full day, I 
am sure we can never come to any con
sensus or agreement on what is morally 
right and what is morally wrong. I will 
try to accommodate as many members as 
possible. But no member should take 
more than ten minutes.

$*nT *r*q w v tm r  ( t t fm )  : ^ q n ^ r  
*rste«r, TTRsfter *Nt t f  fa*r *fo>? antf 
tf* j f  $ * m ’fa rh r  ^  c*, ?r?rtfa §*r

fasr *rt *&rtf tf tfar rFrcTr 3“ fa  faw 
s W i  rafP ® h w r m  4  v m  4  
tf h to t nur t f 1 snrr m  tf^r? t f t f  v J  m  
t f , «rs sroh  w f t  4  t f \
j f  fac*r d d n q fa w T  tf c tf  ( fw  sn re  
r a r  t f ,  ^ r r  arf? 4  f a  tf1, H
«ng ?r?r w i ,  »^e
IFTT f  f a  f7  ^  ^ fa rT  VfS aprtf 

t f  f a  5it ? ^ r  h n r tf  ?rtn* 
far^i tf w t f  ît ’ertrr f a fr k  «pt

w t f  ^  sp p r fa  !T #  ^TTr
tffa^r 3it fa rrtf f t f k ^ r
t z r  fm rtf ^ w r  ui?W H ^ r r  ^  i 
^  tnrwr w sr otrt hW  ?f

farrtf i s  tf irf H ^ r  w* rtfi f ' r
«r^ ^  i tftft tft f  tt wrer

pfNn? f a  fa^r tto? ^  v h ^ r
3H5r arrsnrt’ tf1 5rnrtf sntf jftt fa^rtf 

aif? tftf fa?r jW  arf? v t e
— - .......   ̂ _ V-_ ._ i .V - ^ tV . . \ A ......•* w  hTW m f 5T—•nr*Tf n «n|T 

fa?*rf tf1 fasnw  siTtf t o t  tfw n r tf, 
&  tr^» O T w  ^  f a w
a-TRT tft T O ? #  W  ^  f —^JWT *TTW 
tf—wrr oTTST T? a rw  ^  3TTtf, T ^ ’ fa^RT 

tf*nw  tf, f a m r *rt£  s t# ,  
f w  #nrf t?  w  am? <p^rr i an r̂ 
r*m r STftPrT ^  t f  h i  ^rhrf ^rr ^ f rs r  
fa*rfnr yt, #^rt t t ^ t  yfr^r «rtf, 
a W  ^ ivfapi ^  n m r  ?f,
3T^? w nfsm ; ^  rr, ^  ^
^  wr?1 ?tf^r ^  i tffa? r arrsr
R̂T tfhFT WQJ t f— qfflW tpFST 

t f , f  I
^  tronr t f  f a  4  *inprT tf 
r ^ m r  8RT t̂ *̂, 9r§r^ wyfa ^ lf ^  ^rrmr 
t o  rw tf nft a r tf tw  r t f  tf^, # r f  
^si q ftrR ^r i f  »tot f  i

jtf. ^  «pnrw tf ; rp T -fro r ^  f a ^ r t  t f ' 
tft w  ^  r r f  v&ttf tf i

* r  « r t t o  i ?n m * r
«frr *f?V*T wt i tf*- 3Rr?rr m  %rr— «mr spsV 
tf1 ^  ?rw r ctffe ^ rtf tr? sir
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r %r %  T r o t  ^ n 1 ^  afar
^  ?r§VJ *tt £ ,  t o ^  w i

TO3>T ’ep^FT ct fcPIT, ???<$ <H ^  TO 
srcr b*  ^  erf^frr «rr, %ft i

w f o m  s ?  #  ^  f a  sW
*jrsr, t o ^  ww srft t o ^  M  

w s f  q ^R T  SfTftf ^  l jf* tfW tfT  ^  
arm si *ft § t t  f a rw  ^

arranrf ^  an r ^  t o  #  #  ^ i t
CNtT 3TT7 vTST^ tr^ F R T
j j S W pt  s i  w  ^ r t ?1 fr r  s s p r  tf* »ft 

s*  1

ifST *7cT?ft «PT ^  OTW  r*TTTT r^ R  
*thf £ ,  ^ T -s rh f - f^ r  ^ r n n
Tft r$T ^TRi* OPT 5RT7 ^TTtJT 3TT TfT ^  I
#  W T# HT*faT 3nsf*1T f a  3TFT r t f  $Nr #

^7^ i *n? qra* ^  >3Ntt 
^TKR- f  ^TfTT r*r flWf ^T ^ H T
fanrfor w* w #  *tft v f r t
t o ^  ar^cp? ht if*—sfiV r stiwt

W  fisr frrcp sstft J=r# ^  r^ r f  i crf̂ rV 
^  a i^ ?  y ^ w h iw  *r? ^  i arnfteraT
*rr?ft s t r ^ ^  i

_ .... A ^___I* fV  ̂  ̂ L __A .tV -VRIT «FT TV5*r I W  *T 5T?T HT^IT
-£■, afarf irqr f ' ,  ^ V t  qrff stf s r w  

h tt? t fV e if  ^  e ro  faRcft 
^  I TO ?T # *TfT $  fafF T  
*fefr f  VT #  HPT te r ra r  tf
^T ?# f  l ^ t n ^ f l  MTT^k 3^7 ^tV - 
# r r  r? rf  ^  #  MTr̂ T ^  fVFTt 2pf 

a r o r  ^TFRf ^ t , ^  $  jfrnn 
^  f" ,  3'H^f TO ’STcTVn ^  ?5p
W% wm * n  r $  f -  i arhr ^ r
#  «r̂  ^ r? r f  «Rrft ^  g rw r  ireraR ?Tff
^ r  w d  4  m  r i  
en?f 4  r ^ r r - h " ^ i ' «ut «r?f <n ^  r f  #LI 
o t  ?«p ^ g r k  ^  fq re n f

^  ^  i #  h / f r*?1" m  w r  w  
^  ^  ?“ P̂ p 5

?pt fs 'v s  *^ >  jt* is  6M<i? >̂t firv irr ^  
arf? 5fNr Tsiawqf  s r ^ tt

m  T & t  m t  f ’, f 3 R ^  JpT ^  3 F ^7  
^^S R T  f t «f>T*T-srRRl ? m  ^
ftffr £  \ i M  h m *  rM t 
^  w  m t t # t  K w i  a rh i^  
j f  W m  ^  «t^pf 5pt m * v  s f fb r i  i

W  3lt SRTTF  ̂ ^ r  ^  3TPT ?fT7 tR TO
^  ^  q^fnsft £  h i  t e r  ? W r i  j f  t o  

<3(hNrt ? M  £ ,  t o  spf & m  «rtf 
f^Tsrer ^ f r  ^  i ? N r  ^  ^  f r r  t o ?  
^  an^?r W  ^  f  ̂  #  fV ^ r i  *n 
m * 8  w r t f  f -  i ^ r  ^  sr^ rr ^  srf 
v i ir i fc m  f 1, t o  3if 3>tgR Tt 'qf f 1 #  
^  ^SfT 4  V m A  3TPft '̂ '4  i

arnr ^  ^  ^r^jr t o t  fanrr r  i ^ n r  
^  f ^ O T  ^  f ^ ,  ^TvlTO ri ^  IT ^ T ? ^  4  
??r^ srrr ^  ^  ^  «r? ’̂ t t  i t

^rfw ^ " t l T S ' c f T  ^  T̂? SPRfJ
^̂ T̂Prt m  ^hrr diif  ̂4  i ^  j t t t  r*
5T?f W f * f  3Rrfr *17 ^ P T
s h rr  ^  i o t  ^  r ^ r ^ r  f k r  
?“ rft «rg  ̂ 5rnfr w% wbft t  vfo  ^d^nhn- 
^ t  r% ^n f i*  \ ^  ^ c r T  f£  ^  f 7

l« - . --. _ _i^ -  ̂ ... -. * . > -x. - A ^ ___v r  ^ c T  BrfreFT 3T r̂ HFTT ^Tr ^TTO IHcT 
W 4  3 ^  3 T ^  ^ ' d T̂ K  V apl ^ T *  f f ,  3TS^ 
ynroiT  ^  srpf ^ r  5pi *ii-jfqprfsf ^ 7  
W ^ t  i ^  aTRrr t o  f a  <m  
m r  5^v?r iz te frf i

^? r ^  3*Tsr t e H - ^
TO ^  IIWrT ^  3SRTT £  I 3TFT ^  ^  ^  
h r * n m  ^  gmr, acft
T̂W9T ?VF3T ‘tifcĤ t cf^r'4

^T ^ ? f  ^ - ^ S 1 ^  I TOSf»t 3TO7T
5 ? ^  SHTtlTT I ^ 3TTT ^hfRT «fHf4
f̂ > t e r f  W w ?  ^  ^  ariV ^  
^  3 T S ^  T O  ^  wf

Wff *R 4  ^TT— ^  5PR ^  
3TFT7̂ rr ? t arf? srf vn&gr qrf h i  #*

a r ^  w r  <r? $rcr ^rr «rf o t ?
^  grg ^  TO3> <n TfTTT ^  i rrftew
* m  fRT «PT TPTRT ^  I
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3 R r aft ^  tr^Nrr f a
I % _ < <S >> <* %!• .....  . . » ft

S rn  m  ?T SfW ^R r tfSlf w vH%( anW
t r n  ^  w r 4  rnrar i 
$  >ft ap^rr w s t  f a  p r  fa?r ^  

arft *ft t o t t  
w r  <re *rltf t "  s n r#  ^rm fer
« *rw  "T #  ^  i f  *H t *fr §*ra>t ^rfarar

r f  *THT fT O n  SRT^ ^RTT fa?T Stttf
fow tf p r  s ^ f i r  i f  stf ^ h it o  arft qnf- 
w f  ^  ^ h t t  %ft ^  fr? r ? f ^  t

w  arft 3“ f a  *rt 5 T ^ -^  f 1 
a t s fc rr ^  ^  T T ^^W R ra rt 4  ww

ST #  t̂?TT, 4 3TT^ 3TE-*IT3 q? *TBT *f*3T e*PT 
< ri Ip  I \5vt®f> 'TTfT 5ff tR  '3’̂ T 

<T? *ft 3 f^ T  eRT^ *61 JRT?T fNT ^ T 3  I 
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SHRI AMRIT NAHATA (Banner) : 
Mr. Deputy-Speakcr, Sir, the films in our 
count! y uie not oiganized as an industry. 
It is a misnomer to call it a ^im industry. 
It is at best a trade c.r a business or com
merce; we can call it a show-business. 
There is nothing v/rong with our film 
people. Our artistes, actor1? and actresses, 
our technicians, oui director, our musi
cians and singers, are comparable with the 
best in the world. And still the Alms that 
are exhibited in our country leave a lot 
to be desired. I am not going to dis
tinguish a religious film from a sex film or 
a crime and violence film from a social 
film. That is not the correct distribution. 
F.ven a religious film can be a very bad 
film. That is not the correct distinction. 
The distinction is whether a film projects 
things in a beautiful way, in a sensible 
way. If it appeals our sensitivities, if it 
appeals to our finer instincts, if it cultivates 
our tastes of aesthetics, it ii? a good film. 
Nude in itself is nothing. There are nudes 
which are beautiful, there are nudes which 
are crude, vulgar and obscene. 
What T mean to say is that most 
of the films that arc exhibited in our 
country today are bad, ugly, crude, ob
scene, and they cater to the lower and

vulgar tastes of the masses. This is the 
basic question. How is it that these direc
tors who are technically very competent, 
who know how to handle the medium, 
these very musicians who can compose the 
most melodious tunes in the world, these 
very singers whose melody is comparable 
with the best in the world, these very 
actors and actresscs whose histrionic talents 
are comparable with Ihe best in the world, 
these people are giving us bad films ? 
It is said that they produce what is required 
or what is desired by the audiences. This 
is an argument which does not stand rea* 
son. Did the people ask some industria
list to manufacture the Lux Soap ? No
body does any demand survey. It is just 
the reverse. W hen'a particular type of 
films are shown to the people repeatedly 
one after another, the tastes of the people 
arc conditioned. I entirely agree that it 
is very difficult for .1 good film to succeed 
at the Box Ofliee today.

That is why dozens of films, indeed very 
good films, are lying in can* and no dis
tributor is buying thim, the reason being 
that the tastes of our people have been 
conditioned and circumscribed by a parti
cular type of vulgar films. No amount 
of half-hearted measures, no amount of 
patch work here and there can remedy the 
situation.

Sir, I have never demanded nationalisa
tion of the film industry and 1 am opposed 
to it because that does not help. Of 
course, theoritically, it is possible as they 
say that once films are nationaUsed, the 
only films we will have shall be the films 
about family, films about the Five Year 
Plans, films about the public undertak
ings and films about the Government poli
cies and all that. I do not see anything 
wrong in that. If art is hired for adver
tisements, nobody raises an eyc-brow. If 
house-wives are used to publicise or adver* 
tise aspro or saridon or cigarettes, nobody 
raises an eye-brow. But if these very me* 
dia are used for family planning , for pro
pagating certain policies, objection is 
raised that it is propaganda. After all,
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[Shri Amrit NahataJ 
all «rt is propaganda. Still, I do not plead 
lo r the nationalisation of the film industry. 
I  was trying to find out and place before 
you the reason why the best of the people 
.give us the worst of the Pirns. The rea
son is the domination, the octopus giip 
•of private finance over this industry. That 
is the basic reason. . .

AN HON. MEMULR . Very conect.

SHRI AMRIT NAHATA : Ihe Pn- 
vate financier in the form t f  distributor, 
in the form of exhibitor aie the immediate 
audience of a film producer. \n d  what 
is the film producer9 He is a proposal- 
maker and a proposal-seller The Indian 
film producer does not do anything. He 
does not direct the film, he does not write 
the film, he does not do anything in the 
making of the film. He does not even 
process the film. He makes certain pro
posals. To-day m India's film industry, 
everything has a price If I take a parti
cular actor and a particular actress with 
a particular music directoi, it has a price 
So, I make a proposal «md sell it. My 
immediate audience is not the people who 
Will be coming to the theatres to see the 
film. My immediate audtencc is the film 
distributors. And most of these film dis
tributors are ignoramuses, they are idiots 
and stupid people who have heard the 
names of Prem Chand oi Tagore They are 
black-maiketeers, racketeer and smugglers 
and what not. They aie gamblers essen
tially and they are suffering a Int. Most 
o f the distributor go bankrupt within a 
couple of years. Still m a spirit of gamble 
they enter the industry and they buy the 
films and they diUate the terms. They 
■say, ‘No. There must be a cabaret dance 
here.’ And the poor producer asks the 
Director, ‘You must introduce it’ and he 
has to introduce a oabarct dance. If he 
does not, his film will not be sold If it 
it not sold, he cannot get finance. No 
producer invests any amount, substantial 
money in the films. . ,

SHRI N. K. P, SALVfc : This is a 
film man speaking.

SHRI AMRIT NAHATA : The film 
producer invests a small initial sum. Then 
he takes half a reel or a reel of the film, 
gets it processed and shows it to the dis
tributors and then sells it. Those distribu
tors, one or two of them, who want to 
buy the film for a particular term dry, 
will pay money in instalments This is how 
the film will proceed further and will be 
completed.

So. the financier is the distributor and 
the distributor also does not pa> from his 
own pocket He collects advances from 
the exhibitors and the cyclc goes on No
body invests money from his own pockct 
Ultimately, it is the cine-goers who finance 
the film at the window. This is the 
basic reason

That is why I say, libeiatc the film 
producer or the Dnectoi or the technician 
or the writer from this octopus gup of pri
vate finance and these very director these 
very technicians and these * r, m u^-iais 
v, ill give us good hlms and beautiful iilms

How to do that ? There aie various 
ways I can place a veiy conciete sugges
tion. Let the Government of India con
stitute a Film Corpoi ltion of India This 
Film Corporation of India shall be manned 
by anybody who has directed at least one 
film during the last three year* and all 
directors will be niembeis as also ihe 
technicians except the prodiuei because, 
as I have already suit, the producer is 
nobody in the actual making of the films.
15.09 h rs .

The Directors, the Actoia, the Music 
Directors, the Editors, the Cameramen, 
all these can be Members of the 1 ilm 
Corporation of India. I-et that Film Cor
poration body be democratically constituted, 

let it be democratically run. Some mem
bership should be open to anybody who 
is qualified and trained under ccitam edu
cational film institutions being run by 
this very Film Corpoi ation of India. 1h*s 
shall have monopoly of making films Its 
entire financial responsibility should be 
taken up by the Central Government That 
is my submission. If such a financial res
ponsibility is undertaken by the Cential
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Government and if in this way they arc 
liberated from the gri|« of private finan
ciers, 1 am sure you will have goud fibns 
in this country. That is all that I wanted
lo  say.

DR. KARNI SINGH (Bikaner) : 1 
-welcome the opportunity in this House lor 
Members to discuss the Cinematographic 
Act and other matters connected with it. 
There is no doubt that in the las: few >curs, 
the Indian Motion Picture Films have 
improved in quality. I remember, in my 
college days, most college students con
sidered it a waste of time to go and see 
Indian films. But in a very short span 
of time today you have seen that we make 
some of the finest lilms in the world and 
we can rightly be proud of them. It has 
just been mentioned about Shri Satyajit 
Ray. I think his name is so famous that 
even foreigners think that they have got 
a lot to learn from his art an 1 technique.

SHRI AMRIT NAHATA : Please ex
cuse me for this intervention, but I have a 
serious intervention; the first film that Shri 
Satyajit Ray made could not be finished 
because he could not find a single buyer 
and it was the West Bengal Government 
which came to his rescue and the fust 
film, that is, Pather Panchali, was finished.

PROF. MADHU DANDAVATE : It
is not a pett intervention, it is a pretty 
intervention !

DR. KARNI SINGH : 1 agree that very 
often very high standard of art can very 
easily go over the heads of masses and 
very often prove a flop although in later 
years the same film may be a great success.

SHRI R. S. PANDEY (Rajnandgaon) :
I think that that picture was a flop be
cause another bad and vulgar picture was 
available in the maikct.

DR. KARNI SINGH : Sir, I hold the 
view that movies ami television entertain
ments have an educational value. There
fore it is essential that Government in some 
shape or form of censorship controls the 
type of films and television programmes

that are put up before the masses so that 
they do not hurt the sentiments of the 
laymen who go and see then.

I had two occasions which make me think 
seriously about these cinematographic and 
censorship aspects. One was this. A 
friend of mine was playing golf with me. 
1 met him in the volf club and he told me 
that his son had comc and asked him one 
thing. He had a girl friend and he a&ked 
whether he could bring his girl friend alon«i 
and could he use his house, father's house. 
As adult human beings, we are concerned 
with this because this is a phenomenon 
that they are learning from foreign films. 
You cannot say that any amount of liberty 
can be given to film produce:* to protect 
any aspect of life because it may not cor
respond with the Indian way of life* Indian 
way of thinking. Another occasion was 
this. There was a theft at the National 
Museum and when the thief was caught 
he said that he was influenced by some of 
these western films (hat glorified thievery 
and crime and nil that kind of thing, how 
to steal a million and how the most ela
borate modern scientific means were used 
to break open bank safes. Now you have 
only to go and see certain movies today, 
not so much Indian films, but Western 
films. I do not know the reason why 
such Western films arc permitted to come 
to India. Every film that you see is con
nected with violence and crime. Actually 
1 once wanted to write to the Minister 
after seeing two or three foreign films. 
Here what was the idea of prohibiting 
first-class epics made in other countries 
from coming into this country and allow
ing the third class murder mysteries de
picting violence, thefts, arson, murders and 
killings ? I£ the youth of this country 
are going to be exnosed to this type of 
films, what type of a country are we going 
to build for the next generation ?

Therefore, I feel that censorship in some 
shape or form is necessary. I am not 
opposed to art. 1 consider myself an 
amateur photographer. Tt has been my 
hobby. 1 make amateur movie films. T 
do feel that art should not be smothered or
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controlled. Bat, where art gets off and 
phornography enters, that is a very thin 
dividing line. I think even the Western 
world which has experimented it, makes 
the obscene phornographic films available 
to every ma n̂ who wanls to see it, are 
now having second thoughts. I do not 
realty know whether it is really improving 
their society at all or whether it is only 
something that caters to their baser insti
ncts.

1 would like to make a suggestion to 
the hon. Minister that your censorship 
board must consist of teachers, doctors, 
psychiatrists not just anybody, but, people 
who deal with the human mind or who 
deal with the minds of India’s youth. I 
think they will be far more capable in 
telling the censors as to what types of films 
should be made available to the youth. 1 
am not opposed to the liberalising of the 
censorship too. I do feel that. I would 
like to see movie films and take my child
ren and wife who will sit with me and 
enjoy the films. 1 mean what I call the 
family films. I have seen some films with my 
adult son and daughter and have felt
extremely embarassed. You may turn 
round and say you are a prude. After
all I am an average Indian human
being and so I feel that there are certain 
norms in which we, the inlian people, 
have been brought up in*~ It sometimes 
hurts us to see that norms destroyed in 
front of our very eyes, and in front of our 
children. As Mr. Pandcy said when we 
see such movies, along with our children, 
we are greatly embarrassed. Therefore, 
some kind of censorship is necessary. I
would only make an appeal to the Hon. 
Minister that let him not be carried away 
by the concept of art or that kind of thing. 
You have to guide the nation and tell 
the people what types of films and T. Vs. 
are going to be shown to the masses in 
this country. You have to produce films 
for the generation of young men and wo
men of tomorrow who are going to be 
first-class decent human beings given the 
proper conations.

1 think you can do it. But, for that, 
you will need the help of the psychiatrists, 
teachers, doctor*, writers, philosopher* 
thinkers etc. on censorship boards. I hope 
you will utilise their talent that is available 
in the country.

SHRI VASANT SATHE lAkola) ; Mr. 
Deputy Speaker, Sir, I must congratulate 
the hon. Minister for bringing forward this 
Bill. Although I do feel that i ’i.-s is a hall 
hearted measure, yet 1 feel that something 
is better than nothing. This will be an im
provement over the present censorship sys
tem. That is why I am congratulating him.

But, I feel that wc have to go to the 
very root of this problem, in the name 
of freedom, we say that films too should 
be given complete freedom to produce 
whatever they want. What is it that we are 
trying to encourage in this country? What 
is it that the younger people want? Some 
people say that it is the younger people 
who want to sec this type of films. Only 
the other day or rather only yesterday or 
day before, on TV they had carried a 
sample survey. And that was shown. A 
question was asked: ‘Young men, why is 
it that you sec the films ?' To this they 
replied ‘we see that because nothing better 
is available.’ Even a young man does 
not want to see any films other than the 
sex films in the most lurid form. 1 took 
my son with me to see the film. He later 
told me that he would not lifct*. to see such 
films. I would ask Mr. Daga, would you 
like this thing to be done by your own 
sister or daughter? Or would you like 
a thing to be done by your own son ? 
The immoral thng is one which when done 
or spoken either hurts yourself or the 
society.

For, you are living in a society. If you 
were alone in a jungle, you can do what 
you like. If my friend Mr. Naik was 
alone in a jungle and there was no other 
person at all . . .

SHRI B. V. NAIK (Kanara) : I in 
a political jungle.
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SHRI VASANT SATHH . 1 agree he
18.

SHRI R. S. PANDEY : Why does he 
suppose ? Suppose he is in a jur.gle, then 
what happens? Suppose a sher comes ?

SHRI VASANT SATHP : If he were 
in a jungle he can do whatever he likes. 
The ‘Shei* would refuse to touch him.

Unfortunately, sven from the point of 
view of art, 1 say that the censors have 
totally failed in doing their duty. Fven 
from the art point of view, sexual rela
tionship or intimacy can be depicted in 
a vcr\ artistic, civilised and aesthetic 
manner. You do not have to depict two 
human beings, a young man and a girl us 
\ou would depict an animal, a dog and 
bitch. Aesthetically there is something en
nobling in n man and a woman. I have seen 
the film ‘Bobby’ and I do not agree with my 
fiicnd Shn N K.. i\  Salve hjs said. I io 
not know if he has really seen that film. 
It is a \eiv leficshing iilni. A youi«g 
boy and a giil come togeihcr. I do no. 
think there is anything to object to except 
the losing ol the key and that song. Other
wise, v\ hat does the film try to dcpict ? 
I am not talking of the young man and 
£u\ coming together, but they are trying 
to show that they elope and run away and 
their parents cannot help; they run away 
against society and against their parents.

SHRI N. K. P. SALVIi : l'w*> minors.

SHRI VASANT S ATI IF : If a young 
boy and girl at the age of 16
or 17 come together, there would be no
thing unnatural in it. If it w'ere shown 
instead of this that the parents had &uch 
an influence that the boy could have had 
patience and the girl could go for higher 
education and read and then they could 
come together, that would have been some
thing ennobling. But what does the film
show ? It tries to encourage them by
saying that the best thins that should be
done is to elope with his girl and then 
try to commit suicide . . .
62 I.SS/73—9

SHRI N. K. P. SALVr: : Unsuccess
fully.

SHRI VASANT 5ATHE : What are 
they trying to show to the young men?

It was something unnatural.

The other day, I saw a film much pub
licised; Bikini on the Beach is under
standable. But why have Bikini on the 
road from Bangalore to Bombay midway 
on a rock ? What i<- this sense of pio- 
portion or propriety ?

SHRI N. K. P. SALVK : That is by 
the Information and Broadcasting Ministry.

SHRI VASANT SATHE : What is the 
whole object of this medium ? This me
dium in this country must encourage young 
men or those who see them, apart from 
entertaining them, to be creative young 
men. It must encourage them for some 
higher values to build this nation. But 
does it do that ? What is b-iing shown is 
only escapism. What the young men can
not have in real life they like to see for 
two hours in the film or on the silvery 
screcn. This is why they see filrm. Are 
we not going to have some basic objec
tives ? Otherwise, wc shall be petting into 
a vicious circic and producers would 
come forward and say ‘What can we do ? 
Only such types of films are asked for by 
the people; therefore, we must produce 
them and make money’. Then, you more of 
that type of taste nnJ more and more uf 
such things are asked for by the people 
and so there is moic and more vulgarity 
and lewdness and violence and so on.

Again, what an amount of violence is 
shown in our films; I had fortunately some
thing to do in my college days with the 
gentleman’s art of sdf-defcnce. known as 
boxing. I really do not understand the 
type of violence that is being shown in 
these films. A man is going on boxing 
and bashing for five minutes at the other 
man. jumping, kicking and doing all sorts 
of things, but there is no harm at all.
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With one blow yon can knock out the 
other man and he will never get up. But 
here you can go on giving blows after 
blows to the other man.

SHRI N. K. P. SALVE : Will he de
monstrate it to the Minister ?

SHRI VASANT SATHE : What is the 
reaction ? In colleges, I  have seen young 
boys doing this. Just to impress the girls 
they pick up a fight and they go hitt- 
ing. What are you trying to encourage? 
Why do you allow such type of violence 
to be shown, scenes steeped in violence 
and glorifying violence too ?

s
There is another aspect. ThU is about 

the blackmarketeers and smugglers. Do 
you know that in most of the films the 
smugglers are shown as fellows, living a 
most luxurious and nappy and rich life. 
Will this not tempt the young mind to 
emulate them? You may say that for the 
sake of the story it is necessary. A man 
wants to make a film and wants to make 
easy money. But what is its impact on 
the young mind ?

Government must lay down some guide
lines. Of course, there is an c\d mining 
committee. There is a revision committee. 
There is an appellate bo.ird, tribunal and 
then Government. In between, there is 
a reviewing authority. Why this dupli
cation and multiplictip of organisations ? 
Why should Government not lave a 
committee of public men to give dear 
guidelines ? Of course, these guidelines 
have been there. Only they have never 
been implemented. I f  this is done and if 
you are strict on some films, I am sine 
it will give better results.

I wish you godspeed. The only thing is, 
try to see that we create and use this 
medium for the good of Ihe country, for 
the good of the people. In the name of 
freedom, let us not spread depravity in 
this country. Let us not erode the values 
and moral fibre of the youth of our 
country.

PROF. MADHU DANDAVATE (Raja- 
p u r): The contents of this Bill very clearly 
reveal that our Government is the saddest 
victim of the generation gap. The ob
ject of the Bill is to streamline the ma
chinery so that examination of films, pro
vision of certificates for films for exhibi
tion outside India and all other related 
problems can be tackled quite effectively. 
Therefore, an amendment is sought to be 
made through this Bill to see^that the en
tire structure of this machinery and orga
nisation is totally changed, in a way it is 
streamlined. But 1 am afraid if the ma
chinery as proposed in this Bill is accept
ed and implemented, elements extraneous 
to art wilt be introduced into the film in
dustry in this particular process of censoi- 
ship. and there is nothing more dangerous 
to the content of art than elements extra
neous to ait being superimposed as a 
superstructure on the structure of art itself

A piece of art must be judged solely by 
its inner sovereign values. To my mind, 
these inner sovereign values of ait can be 
nothing else but the sensitivity of art, the 
transparency of att, the intensity of art, 
the highest significance of art from the 
point of view of expressing life as it exists. 
If the life is ugly, even the depiction of 
ugly life can be the most beautiful piece 
of art. Let us not go into this debate 
whether nudity is vulgar or something 
else is vulgar. In a piece of art even an 
aristocrat who has been clothed right from 
top to bottom can be an expression of the 
most vulgar thing in life and the nudity of 
an A divan woman who is hunted in our 
present-day society, when she is seminated 
and raped by an aristocrat, can be the 
most beautiful depiction of a piece of art. 
Such elements of rape and violence intro
duced into the fitm might, if taken in iso
lation, appear as something crude, some
thing very obscene. But in the 
context of a piece of art, if it 
is properly fitted in, probably even that 
piece of rape or the action of rape might 
itself reveal the pity of the audience for 
that victim and probably the noblest and 
the sublimest feelings of the audience can



be roused. Therefore, mere nudity is not 
something that can be considered as ob
scene and as extraneous to art.

Someone has rightly said that an artist 
expresses only the mode in which he can 
conceive life at all. To him what is dumb 
is deaf and therefore expression is the soul 
of art. The sense of art is in the sensiti
vity of its being in close relationship with 
truth and beauty. if that is the soul and
the spirit of art, the expression of art is
not to be curbed; the expression of art is
not to be stunted. 1 am afraid the type
of bureaucratic machinery that you are 
proposing, the various types of liaison and 
duplication of machinery that you are 
suggesting, will not enhance the prestige 
and the contcnt of art. I am sorry to 
say that it will bring about the stunting 
and stifling of that particular piece of a rt

The moralists talk so much of obscenity, 
of nudity, of the display of sex, of vio
lence and eroticism. I must candidly ad
mit in the context of the entire structure 
of a beautiful art, all these things, 
even a cabaret dance, even a rape 
scene, even violence, even nudity and even 
Ihe so-called obscenity in that context of 
the proper liaising and perspective of that 
art, particular piece of art, can be the 
most beautiful thing.

I am giving one simple illustration. 
Many of you must have seen the classic 
piece of art, Sahib Bibi Ghulam, both in 
Bengali and Hindi. It has depicted the 
habit of an aristocratic Bengali of one 
particular age and he is shown with all 
his vices. There is adultery there; there 
is violence there, there are all forms of 
violence and display of eroticism there. 
Adultery is displayed there; but it is dis
played in such a beautiful manner that 
when you see adultery there, and when 
you see all the vices there,—when you see 
drinking there and when you see the zamin 
dar forcing his wife to drink so that he 
can get the vicarious satisfaction that even 
his pious wife has been forced to drink,— 
probably all these things may appear to 
some of the moralists as obscene, but in
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the context of the film, what is the im
pression that is created in the audience? 
It only creates a sense of hatred for the 
aristocratic zamindar class of that type, 
and it creates a sense of pity for the vic
tim of that aristocrat. All these things 
are indicated there.

Therefore, things are ugly or beautiful. 
Oscar Wilde once said that there is no
thing vulgar or there is nothing 
obscene. All art is either good art
or bad art. I think' even the most so- 
called vulgarity, if depicted in a manner, 
in the context of a particular situation, 
may be all right. In isolation they might 
appear to be very bad. People may say 
anything about a cabaret dance. But
even the most vulgar cabaret dance shown 
in a particular context, shows what 
type of aristocratic life one side is 
leading, and probably if the other side of 
the picture is put in the proper context, 
in fact, even on the young mind there 
cannot be any bad effect.

SHRI N. K. P SALVE: What do you 
say about the cabaret dance for money
making ?

PROF. MADHU DANDAVATE: I am 
coming to that. I have been weighing 
my words very carefully, (Interruptions) I 
have been saying that all these so-called 
obscene things, weighed in the perspective 
of art—all these things shown in the 
perspective of the art—actually enhance 
the situation. If there is vulgarity in life, 
even by showing the vulgarity in life in 
the films, you can create some sort of 
hatred for that type of life. There are 
dramas and there are films, in which 
people are shown as addicts to drugs. But 
after seeing the piece of art, one is not 
driven to that particular vice, but one is 
driven to a feeling that something that 
was shown is a bad thing.

From that point of view, my contention 
is that it is better that in the perspective of 
art, a particular event has to be judged, 
and therefore, I would'leave the judgment 
and the assessment, whether they have 
been put in the proper artistic perspective
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or not* not to the bureaucrat but to the 
artists, and on that I do not think there 
can be any diffetcnce of opinion as far 
as this House is concerned.

In that context, I  should like to come 
to the last point and there I shall refer
to the objection raised. If caberet is
shown, if smugglers* activities are shown 
and the ferocity is displayed only in ordci 
to play to the gallery it might appear to
be a vulgar thing and it will be a vulgar
thing. All that Is happening as my friend 
Mr. Nahata has righly pointed out. It »s 
only because a few private financers, who 
control the production of films produce 
films for pi ofits, but they do not produce 
beautiful pieces of art. The remedy lies 
in removing a mal-adjustment in the film 
industry. They should be completely re
moved and a balance should be struck and 
proper guidance should be given even for 
financial motivations. Then the moralist 
will not have to diaw wrong lessons; they 
may not have to stiengthen the censor ma
chinery. They have to strengthen the ma
chinery of art Art has to became a 
pivotal point of the entue machinery and 
not a few Government bureaucrats, m 
which case, possibly all this controversv 
arising out of the Bill will end. My 
second point, therefore, is that since the 
machinery provided for the Bill will not 
be able to fulfil this basic task, this House 
should thiowout this Bill lock stock and 
barrel.

SHRI N. K. SANGHI (Jalore) This 
Bill has given us a chance to discuss the 
film industry Much of my worl, has 
been lightened by what Prof. Mukherjee 
and Shii Nahata said regarding the back
ground of the film industry. So much has 
been said about censorship in India tnat
I not want to go into that aspcct This 
matter was d iscu^d  by the committee 
consisting of knowledge people under 
the Chairmanship of Mr Khosla who took 
marathon evidence m this matter and that 
committee has come to certain conclusions 
Theie were also certa.n Menibers and I 
think their opinion has to be considered.
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It has been stated that in film industry 
there is glamour, dazzling lights, show* 
manship and everything. On the other 
side the industry has poverty, qualor and 
hunger as also the pitiable life of the wor
kers in the film industry. Unless we 
achieved some cohesion between these 
two—the glamour on one side and pitiable 
conditions on the other side. I do not 
think any rapport can be there, bhri Guj- 
ral is heading the Ministry and he has 
understanding and involvement in the m- 
dustiv We expected a somewhat res
ponse fiom him In 1969 vhen I dis
cussed the matter of formation ot the him 
council Shii Gujral was good enough 
to give an assurance on the flooi of the 
House that this council would come verv 
soon. Unfortunately five years have pass
ed, but nothing has been done. Two years 
ago, on a private Member’s resolution 
we discusscd labour relations m tl\e 
film industry and the I «'bout Minister 
gave us an assurance that le g a tio n  was 
coming Again nothing hi* b<*M done 
We do not know m which way the in- 
dustiy is being tackled

In the contcxt of *hiA Bill it is belter to 
go into the histoiy of censoiship m this 
country  The original Act vv̂ s passed in 
1898 in this country In 19*52 an Act 
wa* passed and a board of tensor-> was 
set up In 1°58 thev provided two cate
gories of films (U) and (A)

MR DFPUTY SPCAkFR- You may 
continue your speech on the next occasion 
We shall now take up Pm atc Members 
Business

15.29 hrs.
WORKMENS COMPLNSATION 

(AMLNDMLNT) BILL* 
[AMENDMENT OF SECTIONS 2, 3 T lt .J

SHRI P. M. MEHTA (Bhavnagar): I 
beg to piove for leave to introduce a Bill 
further to amend the Workmen’s Com
pensation Act, 192^.

Extra- oidinary, Part II, section 2, djfcd 22-2-74.
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